
CEMTRaL ACniNlSTRAn ve tribunal principal bej^ch
(

OA No. 23 62/98

New Delhi: this the^f day of Fgb ruary, 2000.

HON'BLE fl R. S. R. AOIG E MICE CHAlFnAN(A).

HON'BLE MR.KULOIP SING H,n EDB ER(3)

Bnt.Neelen Yada\/f
l/o Or.Lai OaJ Singh,
Asstt. Teach er at N. Rly. In ter 03llege»

Ql3tt?FiroZ8b!ad (UP). Applicant.
R^o A-V268, paschim \/lhar,Neu Delhi^.
(By Advocate: Shri P ,1*1. Ahl auiat)

Versus

1. union of India
th roug h

rfi Th Q Ex.Gfficio Principal Secretary
^  to the Go vt, of India,

Ministry of Railways &
Ch ai m an,
Railway Board,
Rail Bhawan,
New Oelhi-1,

2. The G^eral Manager,
Northern Rgilway,

Baro da House,
New Oelhi»1

3. The Divisional Railway Manager,
Northern Railway,
Allahabad. Respondents.

(By Advocate :: 3iri B.S.Dain)

0 RDER

HDN.MR. S.R.-ADIGE MC(t\)

Applicant impugns respondents* order dated

15.12.97 ( Ann exur e-A~1) term in ating her services. She

seeks a direction that she be deemed to have continued

as Substitute ffsstt. Teacher with consequential benefits

I  as her juniors are still said to be continuously working

and for consideration for appointment/regul ari sation

as Teacher Gro4500-7000.

2. Heard both sides.

3. Adnittedly applicant was appointed as a

Subsitute Asstt. Teacher for six months on achoc basis

^ide letter dated A r Qa/ed ^•8.94(Annexure-A-2) The aPr.. .
^ n ^roresaid



latter makes it clear that applicant uould hav/en^

claim for regul ari sation unless she uas empanelled

by RR8 and her substitute service uiould automatically

stand teiminated on expiring of six months or till

a regularly empanelled candidate becane avail aoleo

This order uas tended from time to timeo

4» l*leanuhile RRB conducted selection for recruitment

for panel of six Asstto Teach ers in Alld^abad Division.

The selection consisted of written test and interview.

Applicant appeared in the written test, but was not

called for interview. sha challenged respondents* action in

not calling her for interview in Oa No.255/97 before CAT

Allahabad B^ch. That Oa was disnissed by oroer dated

6.11,97 (Ann exure-f?-1).

5. In the impugned order dated 15,12.97, it is

stated th at a regular candidate having become available ,

applicant's services are being terminated,

.Applicant has contended that some persons junior

to her as Substitute Asstt. Teacher are still continuing
in service, but respodents in the corresponding paragraphs
of their reply have averred that they are continuing as

a result of interim order of CAT Allahabad Bench against

termination of their substitute service, and no advantage
can accrue to applicant from the same.

7. From teapondants' reply. It further appears that
the services of sppllcent as uall as one 9st.'Zshida Sane
Wzui rjsre taminated by replacing than ulth 2 candidates
selected through RRB-SubsequenUy Snt.Rlrvl use
on 10.7.97. Pleaniiille applicant uho uas In service of

re^ondents at that point of time uae dlseng^ad by

respondents vide; impugned order dated 15.12.97 upon a regular
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^  candidats bacoming avail able®

8, AS gut. fdzvi has not ba^ implaadad as a

party in this OA^no ordar adverse to her intarests

bap assed*

'9«' Ob therefore dispose of this Oa with a

direetion to respondents to consider applicant's

case for engagement as Substitute Asstt* Teacher as

and uhen vacancies become availabl e• |43Pn\b eing so

appointed as a Substitute Asstt* Teacher) it uill be

open to spplicant to uo rk cut her rights for

regul ari sation in accordance uith rules and instructions

on the sub:3sct»

10. The Oa is disposed of in terms of para 9

above* No co stso^

I  ,yfhd(ytqZ
( KULDIP SINGH ) (s.R.aOIGE )

flETIBERiD) \/lCE CHaIRPIaN(a).

/ug/


